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To,

THE G UHATI HIGH COURT AT GUWAHATI
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

NO.HC.Vrr-76l 2021 I 6004 I A

Shri Saptarshi Garg,
Jt.Registrar (Vigilance),
Gauhati High Court,
Guwahati.

Shri C. Chaturvedy,
District & Sessions Judge,
Chirang, Kajalgaon.

l/ -*r:
) w,2023.

Ref

Sub:-
Dated GuwahaU, the

Earned Leave.

Your letter No. DJCH. l-512015-2312t23/ Dated 30.05.2023

Sir,

With reference to the above, I am directed to inform you that you have been

grdnted earned leave for 10 days from 11.07.2O23 to 2O.O7.2O23, along wath

station leave permission for the same period, subject to submission of your latest

leave admissibility report from the office of the Principal Accountant General (A&E), Assam,

Guwahati. Further, you have been allowed to hand over charge to the Civil Judge &

Assistant Sessions Judge, Chirang, Kajalgaon and in her absence to the Chief Judicial

Magistrate, Chirang, Kajalgaon, and in his absence to the Mdl. Chief ludicial Magistrate,

Chirang, Kajalgaon before proceeding on leave.

Yours faithfully,

.S.U -

,T. REGTSTRAR (VIGIIANCE)

Memo No.Hc.vu-76/2021/6oos-6oo6/A dated / Ol_ O7_ 2-oe3

Copy to:

1. The Principal Accountant General (A&E), Assam, Beltola, Guwahati-29, for
information. @py of the application in prescribed format is enclosed

herewith.

,))"
Project Manager, Gauhati High Court.
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